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m The Central Administrative Tribunal
| GUWAHATI BENCH : GUWAHATI

ORDER SHEET
 APPLICATION No. & &/ X0TD  gpieg

Apmmm;[s». /@u K .S, D%z cl/gvuc,.
htcs &uwz" g Dol aol ors

Respo» 1dg

1
g LLon ks,
. Advocate| for Applncant(s) /L %{ /)’ K
e ] Mo, e
¥ I o A mm«/t,
L 'Advocate| for Re_spondent(s) My (K 22
o . C-/* (.C
: [
o _
1,
| o
Notes of the Registry | - Date L Order of the Tribunal
——'""“:""'M . W2 oo i O &L e fetimin ﬂ—és)’z“—«——-\.)
NSRS c2 R N PN | 1= 272 ov.
D b i . A TR § ‘5_1*'37.31““‘« tiﬁi‘:é: . 1 ' : 470
¥ ARy Q Séw r.;::\/ ’ ) -
fﬁkoféﬁgﬁﬁv 12.3.2000 . Heard Mr S.Sarma,learned ccunsel

for the applicant and Mr A.Deb Roy,

| learned Sr.C.G.S.C for the respondents.
As agreed by both sides this application
is disposed of at the admission stage.

The applicant is a retrenched

N/‘? q{); //\"Zﬁ Mfa/wf @4{ e | cen;us employee and in this application |
: : T : - he prays that he may be appointed against

Ly

lany vacancy in Group C posts that may
; ’ 2 joccur in connection with the census
| loperation of 2000 in the office of the

A

IDirector of Census Operation, Manipur.

IThe learned counsel for the parties
< submit that the case is squarely covered

centd ..
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Notes of the Registry Dates' 1
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. Order of the Tribunal

Tt

5 .t ., |2-3+2000| by the decision of the Tribunal dated
|| 20.2:2000 in 0.a.n0%4T5 of 1999, o.1.
RN RN jéiﬁéhiJédeﬁibﬁ of India and others. In
%§h4§ﬁgg§er it was held :

Voo 4 | fewwsseIlt is agreed by the counsel
' " 'for the parties that as per the
decision of the Apex Court in
Government of Tamil Nadu and
another vs. G.Md.Aanmenddeh and
others (1999) 7 scc 499, the
applicant is entitled to get the
appointment when the new vacancy
will arise. As per the $aid
decision the learned counsel for
the parties submit that the appli-
cant may be. 'dbsbrbed:-in the vacan-
Cy that will occur for Census of
2000, in a suitable post which = |
he is entitled to following the °
judgment of''the Apex Clurt...®

=

SURY

Mr Sarma draws particular attention to
para 4 of the judgment in Government of
Tamil Nadu and another vs. G.Md.Ammen-
Udeen and others (1999) 7 SCC 499 in
which the Hon'ble Supreme Court had
held as follows

- : "Several contenticns have been

* ' raised before us'but in view of
. the stand taken now by the appe-
| llants, it is unnecessary to
examine them. On 11.3.1999,when
the matter came up before us,we
heard the learned counsel cf both
sides at length and felt that @
considering the special featurds:
of the case it wculd be appropri-
ate for the State Government to
frame a scheme to absorb the )
respondents and other employees,
who were similarly placed and >
who have been retrenched. on the
commencement of the Census opera-
tions, persons who have registe-
red themselves in the employment.
exchange get jobs in that Depart<
ment . However, when the project
is over, their employment would
come. to an end and they are retrg~
nched thereby losing both the
employment and their position in
the queue in the employment
exchange . Bearing this aspect in_
mind, the Government was asked _
tc wOrk out an appropriate scheme®

e s et

In view of the above, we dispose of
this application with a direction to the
respondents to consider absorption of *

contd.. f



O.A. 82/2000 |

e?f' Noted oii' the Registcy

Order of the Tribunal

- ‘Date
| '12.3.2000{ the applicant in a vacancy that will
¢ H occur for Census Operations of 2000
| for which the applicant is entitled
| to. The respondents shall make appoint-
. . ment immediately after occurence of the
‘ vacancy sub ject to the fulfilment of
| the eligibility conditions and in accor-
7% 2v? |
— - ‘ dance with law.
Cepy 49«!— /R ool The application is accordingly
57'1) 2_,3,2'm Ros bees disposed of. No order as to costs.
Sent Fo | Dffce. fm \
LFCFt«_Jjo ’A«: o fo D
/—/'4-& Vﬁ'cﬂ‘ﬁ,@ e,Q\' /'»(S:, ’ ’ .
Iaaial S by
' /%P | Member(J) | Member (A )
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; - o . Director,
i . Copy tosd1) shri KaB,Theimi ,Hundung, Ukhrul

£ ‘ District,Manipur.

b L ~ 2) The &,0,0/0,ths PrO(Census),

ik ©3) File No.A.11011/6/8
‘ { S ' 4) Fersonal files,
FTE 5)

T : | | RGN
A P - 13- ~ N
i : B

/‘
- N0.A.12021/3/89-Apptt,
Government of India
Ministry of Home Affairs
£ the Director. of Census Operationss

LOffice o :
: -Maniput.

 Hafig Hatta Minuthong,
o | Inphal- 795001.
_OFFICE ORDER
Impﬁ ° sSept, .

: On the recommendation of the DPC in itg meeting held
on Sth & 6th Sept.'91 ghri EoBe Theiml of Hundung e Ukhrul District
eManipur is hereby appeinted as L,D.C, in the scale of pay ©Rs,95 /-
20=1150«BB=25+1500 on a purely temporary basis upto 29.2,.92 from

‘ post-or until further orders
The appointment will however be gubject

o hls Character/antecendents and certificates
. +.-in support of his qualifications, - ‘

e The expenditure involved is Non-Plan end debitable to
5. - the hegd %3454 Cengus —Survey ‘ond statistics,bDI-Censug,bl (3) (2)
f.;. - «Abgtraction and compilatier,Di(3) (2) (1)-Salaries under grant
1% Noo42-Census for the year 1991.92,

.Nos 24,12021/3/89 ~hpptt, (.a. R, Khan )

Government of India,Ministcr

y of Hc;me Affai-ra,
NG eCoW & M Buildin

gellew Delhi~110041. .
9-Bstt./NO,sAe12021/1/89.RTO

The Assde~tant (A/C) with a Bpare Copy.
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1 Now.11011/6/99-Bstt. (V) S

L Coverrment of Infia’ ) . .. : ;:,

Ml);-‘ ,!LY Of HOITB Affairo . n’

Officc %f gm Directir A% Lramis Gyl *ionq,M;mipur. g

4y .‘\,qa ) . 3

11. sShri Nc.Heur‘harxira 8harma,Camp,

;f: | Minu* ong HagH 7 datta - 3}‘

e - A R  ‘ﬁ

. : ) , Ty

S "OFFICS __ORDER% 4 ‘ o SN

; | ImpE 1, the “EB May, 19%2 B

- -6

B T 'l‘he temporary (adho") “appod. ntmint ef t.he following I |8
o %mm 1C' employees of thig-o<ilca is-heraby extended upte.«: i
3046419927 or , until fuortisr ordmie whichewir in oo 2r dar, - R
AN f-‘.vr o2 prsts mentloned ag:dnet eash of tldw upder o ,' L
ms sod condltlons specified An thdess jutter of ;.1‘-{‘

ir ;Li 4 o..' agzeintiaat, o ’ o o

&Y, erm?. cf erploveen : Mame  of .Initial office - le

o - Pants orders & da'e, / '

O T A S Al TR R R I I L B N ;
1. -GRrL Phlarunkuner 8ingh, CGeogr apher, a.¢20°%/3/° -Apptt., . ' @
:'1; » V‘ . - - ’ : i I o dea 2., .!.::,l‘."n ' . :
" 2, 8hri K. Rajen Sirgh, Jr.Stenu.’ ' -k
o ; ' at. 577/¢9. o
.0 3.4 K.R, Phaningthine, L.D.C. <A , ¢
o 4, Md, 12kibut Be t*vr.,_,., PR, T ‘
Lo _am, 27/12/90 : A+
v 5. Md. Abdur Raqheed Khan, Asstt.C?mpilﬂf' G R
!'7  €.. 8hwd Stephen da- ¢ edem ‘ K
o Ta Smba Ng. Mtﬂ'{lan, el T deé- K
1. p. 8wl Y. Shantikuwer 8inyt, -do- A~ -
v 9, . " N, Gyaneahoua Singh, ‘L.D.Cc, .3.120 1/1/‘8'-(?19‘ i
S dt, t/10/%0, L
’ 10. Md, Andul xalam, Couge A 123 1/3/89 ~Appkh , g
at. 11:/}/9} R

.
bRt

- 4
"12. Kr. U, Kamila Devi, Cﬂmp.. - Ao~ -
“12. 5nri, Th, Pagsanta Singn, “amp, - i
c1a0 " 'Zi 'danﬂ’. . “eap, i \ ok
115, Md. Haktim AL, o i D2, St B TER
~h.. 8hrt RS Salim, ., Lb.C, i v T
j",.."‘ Ta. wura1kumar Singh, L.D.C, W PO .
13,% Birapam Kharcang, ~ LoD.C, Cr - , v
PR JORLS 8 bh-u.a“""iﬁqh, v.D.C, Se
)6 KE o« - J amunaDevi, LJ0D.C, - o
v{- ‘ahri 0."Indremani’ Singh, L.D.C, . D .
“3') Md . Ajmal Khan, At . Dramrhtsman © Ll - ’ . '
2% nh"i, Th. l.hananjpy Singh, dow -~ e . Cow
:L "8kl Y 5. .l“ nap e h'i,’).. . [ LY p
' ‘)f‘n b‘d Ha;.n.m lshr.. ¥ . -d"\... —-‘l(—
156 . bn*‘i k.o.zhfm‘ei, L.r.,, N"A’—?07J/3/“9Mpptt.,
) ‘ dt. 16/9/91 '
"”7 Shr:. A. (mpPl 6ingh, Hin‘li Tyvplst AL 12021/3,/29-Apptt
©at, /12091 -

AN : u
( J'\ . . K han
NMraclor,

Imphal, 2 Sth Mag, 1932,

. s og o 02/-‘

e e it e
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I 1. . .

HoJs.11011/7/89-Estt, (11) P
Government of India - . R
. Ministry of Home affairs .. R e
‘Office of the Dir=ctor of Census OperationsiMaipnr, -
Minuthong Hafiz Hatta,
- : * '1mpha1-:%95Qpl,-a.
. offjce order __ .- = A
Tmphal,2oth aug.'92 T N

The temporary (ad-hoc) -appointment of the following Group .
Aol employees of this office is hereby extended upto 31.12,92 or
suntil furrher orders whichever is earlier  for t he posts memt j;oned
“against each of them under the Same terms a nd conditions specified. -
" in tnejr letter of initial appointment, . SR

=

'51.No. Name of employées Name of posts Initial effice
‘ ) S o . ‘ _ orders and date.

1

Ceari w.mejen Bingh,  Jr. Steno #.12021/3/89=pptt .
e ; | -aated 5/7/90

2. cmt.Ngs Makhan,  Asstt.Compiler " dated 27.12.90

3.  shri Y. Shantikumar Singh,-do= dated 27.12.90

4, - . Shri Th ,Baéanta Singh,(}omputof do- dt.12.9.91

5.  shri z. Lungrei,  do- ~ -do-

- Shri. 0.Indramand Singh,L.D.C. -do~  =do=-
bzl 4. Tpedimd, - B.D.Ce o ~do- dt.26.9.91

C

( A .R. Khan)
| /-. : . Director. ,4
No. i.11011/2789-Estt L(11), Imphal, .25th mugust,1992.,
Copy to:ll)y =1l concerned - L

7) paresnal files.

3) 1Ine sacounts Officer, o

D50, P i o(Census),Govt. of Indie,

ministry of Home AELairs .60 S M Building,
liew Delhi~110001. ' ' : :

~

4 B) Copcerped file.

L o : ( @, R, Khan )
g ) pirector.

N
A
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No A .12611/1/59-PTO(91) a1) .ANNE-KURE.‘*lf !

. Gévgrnmcnt of india . '!
N1n*sr,y of Hoxe Af£fairs ' é?
of the LLICETrOn ~f Ceneus Op»EJt_mn_- . ' {

Mander
*un eneng Ha i B
N ﬁdl 79%001.,

’ - '
N ".l'n“)

e s

]mphal et Pec 792

1n nnrgudnce At the term of akpf*%menL a0 om ehe

Cexpiry »f -one month 'S patice seried L B e rise scervioos’

£ phe‘fo];nwlng emploV°es of this cfiice are btareby teTmLc
nated w.e.t. 3. 12. 9z(A N. e

1. n.hrl K. s (i
?. . S AN 5ﬁa;‘.iul
3. phri T .ous
/L. Y I PR ‘
. w b, weacal SR S 1_,,;).(.,..
Iy Kr . a. Jamuna et LPUE BRI <.
,b;/////bﬁrl 0. Lndr amari Sinao, L.b.C.
z, Shri K.5. Theimi.; L.‘D,C . '
al  BpTi Kb enom veon /Ohi
1. - g 1. Ratan s o, L~'.'-.
. : A’f ==

N

t/""
Mo. ‘A.IQOW?’«'D-RJ‘() fol) (11), 'nr-.‘ﬂ , 6Lh Decs et t 92
\1) COHCes, [RIAUR '
Fay & mccounts s L icer,
/o, th” va0 (C) ,Govt. O of irctis
minisi- ¥ of ﬂCPu affaizs,
FINC C.h uww suiling,
wew pelri-ll C'~1
) uae Dbputy Lo L‘fLO* ma*-/slu
) The «Lrbﬁﬂﬂl tiles. .
) 'The. ASSTL . (o/r) ;ana-q.ﬁ;r.u.'
€) (,oncerned £ilie., :
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Ybu are aware that o lmgo number -oF persons have been
appolnted a alugt 'short-teim - group 'C' posis - .crented f{or a -yesr
or 80, for [obulation -end . processing ol data’ ‘coliected In the 1991
Census. fleld opecratlons. For compiintion of "Primary Census Abstract
based “on ‘'tlje 1991 Census, aboul 16U Nealonal Tabulation Ollices
{RT08), hava\ been  set up ithroughout tha ‘connprry.  In thoso olllces
‘about '*5‘44 uuu Supervisurs/Checkerd/Complicrs/Coders  have  Leen
employed on ‘consolidated salavy:: ol Rs, 1200/7-;" Rs.1050/-" and
Rs. 900/-,[)8" month lespecllvcly. Il_l___agi_;u[_un 1g__the cunsvlidajed
salary staff} some other group el and _'P' “stall In_rvegulor .pay

ales’-was’ g)su recrulted ;for’ hoandiing the nuministrative and olher
work"ln"lhe wiUs. -Un comulcllun uf: the processiing of Ahe census
duln."llmse*olllwq will be wound wp und the LlllllU stalf will -

- have lo Le lelrenched In 1992,

u“é‘m!' i
2.9 l‘lle' [’tlmary Lenqus Ahq\lm,l (PCA) work wiil start getting

wmpleled from l‘el)lumy. 992, onwards  nnd ALl will bo over In
. alll lllG States/Union Tetrrlitorlies “within the next G wonthg, As b..

resu;t. ‘the ‘ll()s would bLe wound up and atll the lemporary Group
gt aud"U“ empluyees = whalher, o, consolidoled.salary_or_gthecs

‘wige = 'will have to Le vetrenghed., You will appreciote that this
mass ralieiiuhmenl 18 " biviinil o iead 10 0 homon probiem ol grove
magnllude. As- had veen done 6t the Ume of eovller censuses, .

1t “would be Just and equitabln that (1 thi 1991 Census vetreached
-omplbyuoq ulqu are  glven relaxationzdispensation  in the maller

of “employmeyjt. Al the time of the 1901 Gonsus, . you hnd providoed

the; fullowlng: wncessluns lor the retrenched Census employees:-

(1) 'llelleuu\ed census, employees  who  had put - In morn llmn
o 6 mojiths smvlw were treated  as Ulsulunpctl Leuhah
.+« ‘Goverumant {Census) employens nnd whre antitled o “priority
: Il fyr the. _purpose ol poetting Attt {vo jnim thruugh
. Emptq'ymenl Exchanges: , .

'

(L) Sucty lu( tha employers as had cemwdered eprvlee less than
B munlllq worn  allowed o petain thelr weiglanl sonlority
of viglateatfon on produeciton ol the dlachoepe s covtiticoto

al the Bmployment Exchonge within 90 Teaye Teom Adho duato

ol dlachnrgn: - _ Y
“4 4
h ' :\‘
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4 20, Manshagh ead, New Dellil-F 10038 - - :
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. i (1t) llmll\l; tHons  wara  ldooed by the Dhectornte  Senecal
. X ‘ o mEmgl S Bmgployment f Tenkning, to all L the Bmploywent
' ~ : N Dot Bxchonges n e country o ‘pl\-lup priveity-11)

to ?
c o such pl e retrenched  censuys employees  who  had
' “rendetpd move “than 6 months®, mnllmmuq sorvice 1n
ey '.:L,lhe ‘Cqusus utganlsnllun. ‘ .
s N »'.:: ;-"' . K b o

- thils cOunucllon._n copy em,h ol the lullowln(runnmunl-
o catlons {rom your o(llce. Is enrluqed Im yum le«uly relerence

(a) 0.0, Jetter Ho.UGET- mzn/ux LE-1 g he s
e \ .dn}ggl BU lLJJl' ) ) "llwn y
; S G 1
o (m 0.0 | uer Nu.DGLT lblZH/IH ||-| |
T B " daled &7 2. UZ' “and - L
(c) i I‘“Ueller “Nu,ULET- u,w,n/m =L . dutmd . 27.2.02 Arom .k
L ',_, i ‘your office to oll ho Smle Uheclms (dealing” ‘with )
‘ R meloymeul Lxclmnges.lu L .
] N . Lo . 1' s . :|‘]=,
Lot ‘ . .
5 w) ‘Leueru N, UG- mzn/un BE-F  deted 20,500 Trom
R -f;-~your qlllce 0 blrector,' mplu)mvm Exchonpe In all
) Slates/rnlon lenllol lLs. : o '
. P e e . . .
o A o ’ I shajl Le glmelul I you kindly extemd the same
o . usslslance/requullous In lavour of the _umulny‘ei)s” who would
4 . be relrem.he“ shorldy  on winding up ol the RTus  vpenod
S Tin connecllon Wit e 1991 Censoa, =1 pw Infieming atl the ‘
ST Ulmulom uf . (ml_'m"!-f' Opuirntione o lulvl-m 1y eone el
e employoes. oy thiale -belng  achneped hum this Consng ullico \-
“ . o srepont o Ulu L.mpluymenl l-u.lmupo qor lmllwr nsslslunce/
: ‘ hel;} ln \he umner. o . v
& . C Lt b ! 3 ) . ! : . . : et
S i'.“-‘-’.;*"’? 3t - “ ST o \umr: sl \Lumly.
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3 A _Ulracter Genoral of & mpluvnwnl A teadndon, - _
Kix o Mlulslry ul’ .(}lwm R o
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§+ugeLL, - REeguest for appointment as L.DWT or any Or-L Foss.

I have the honoury to state thas

i)

vacant in thisg Deparviment and now therse is no B.7T. candi-

osther then Sri Phaningthing Fhamarang in ths Dept.

Ir this connection may [ garnestly pray you fo appoint

LaDaD. against the olear vacant po I had been  in

! R 3 13 ™ S e L s g n - g e I k] oy

s@rviceg (L.DR.O.Y  im your from 269,91 to Z1.18.30
|

=ince I am the only bread eavner = my family.
|

requested kindly to ook into the

Tatter and consider my humble prayer without delay on humanitar-—

& grouand.
!

EIE]

| 4 Yours faithfully

F.o.Theisni.

Census Opsration, Manipur.
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